IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
0.A.No. 974,89 Date of Order: 29.12.93
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G.Veeraiah ' : Petitioner/applicant
AND

1, Union of India, Min, of
Defenice, New Delhi. '

2. Director General, R&D Degt.,
of R&D, Min, of Defence,

New Deﬂiﬁ'{. :
3, Director, DKUL, Hyderabad,

4, Shri G,Natarajan

5. Shri KK,.Gupta, Accounts Officer,

Room No,68, H,Block, ‘ . A

DID & P (Air), Sena Bhavan, _

DH{ PO, NEW DEIHI-110 OQ1, . Respondents/Respondents
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Counsel for the Applicant .. Mr,Koka Satyanarayana Rao
Counsel for the Respondents ' .. Mr,N,V.Ramana,
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HON'BLE Mr.V,NEELADRI RK 3 VICE CHAERMAN

HON'BLE Mr, R.KRANGARAJAN : MEMBER (ADMN,)
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4., Column. 10 of the schedule to the DRPO and
Directorate of Technical Development and Production
(AIR organisations) and Ministry of Defence (Accountant
Recruitment Rules 1978) stipulates that the promotion
to the post of Accountant to the extent of 75‘§er

cent igs by limited departmental examination and the
remaining 25 per cent is by transfer on deputétion.

It also states that if sufficient number of candi-
dates are not available by way of promotion bg.

limited departmental examination, the recruitment

to the post of Accountant iB;@EﬁE;&& transfer Bn
deputation.(vide annexure 1 Recruitment Rules, 1978).
column. 5 thﬂﬁ%éf thet s#4d schedule lays down that

the recruitment to the post of Accountant is by

selection.

35« In the limited departmental examinatioqkhat t§\Jv§
conducted for promotion to the post of Accountant,

from the eligible candidates, Respondent 4 & 5 herein
got more marks than the marks obtained by the appli-
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cant herein., As such, in the revised seniority list
dated 17-5-88, Respondent 4 & Respondent 5 were
shown as seniors to the applicant:gﬁéﬁgthough in
the category of UDC, the applicant was senior to

Respondent 4 & S herein,

6. There was no subsequent amendment in regar&

to the columns. 5 and 10 of scheduls in regard to

the post of Accountant as per 1978 Recruitment rules.
By proceedings dated 18-7-1980, the rules for the
‘gxamination for promotion to the grade of Accoun%ant
in DRDO were formulated. There is no need to advert
to the same for disposal of this Oa. It is suff%cient
to obhserve thaﬁ there wis no amendment in regard to

|
column. 5 & 10 with reference to the post of Accountant

as per 1998 recruitment rules by the time? the applicant,
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o~ Respondents4 & 5 were promoted to the category

of Accountant.

7. When the promotion to the post of Accountant
is on the basis of the performance at the limited
departmental examination, the rankings that have
to be given can only be on the basis of the marks
cbtéined in the sa}d examination,and it cagﬁgg
on the basis of the seniority in the lower grade.
Such seniority in the lowericategory will have a
bearing in fixing the seniority in the promotion
post if the promotion is on the basis of mere
qualifying test and seniority and suitsbility.
As such, the contention of the applicant that
the seniority in the category of UDC should reflect after
the promotion in the category of Accountant is
not-tenable for it is a case of promotion on the

" basis of the performance in the limited depart;
mental examination. Thus there are no grounds
to interfere with the seniority list as per
proceedings dated 17—5-887V In the result, the
OA is dismissed-with Mo costs. \\ |
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Cnpy to:~

1& Secretary, Ministry of Defance, Union of India, New Dslhi.

2, Dirsctor General, R&D Dept., of R&D Mlnlstry of Defence,

New Delhi.

3¢ Director, DROL, Hyderabad.

4, One copy to Sri., Koka Satyanarayana Rao, advacate, 3-6~438,
. Himayatnagar, Hyd.

S Ons copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.

7. Cne spare copye.
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